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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNOW BENCH, LUCKNOW.

ORIGINAL APPLICATION NO. 673 o f  1992.;i
t h i s  t h e  1 7 th  day  o f  F e b r u a r y '2 0 0 0 .

i!
HON'BLE MR D.C. VERMA, MEMBER( J  )
HON'BLE MR A.K. MISRA, MEMBER(A)

I
Mohd. Haroon,  S /o  l a t e  Hasnoot aged  a b o u t  59 y e a r s /

' I
R/o  T e j i  K h e r i /  P o s t  Manaknagar ,  Alambagh, Lucknow.ilif

I A p p l i c a n t .

By A dvoca te :  None. J

V e rsu s  1
i

Union o f  I n d i a  t h r o u g h  G e n e ra l  Manager,  N o r th e r n

R a i lw ay ,  Baroda  House, New Delphi.
il

2 . The Dy. C o n t r o l l e r  o f  S t o r e s ,  N .R . ,  Alambagh,
l|

Lucknow. ;j
•I

3. The C h ie f  M ed ica l  S u p d t .  N o r t h e r n  R a i lw ay

H o s p i t a l ,  C harbagh ,  Lucknow. *
)
j  R e s p o n d e n t s .

By A dvoca te :  S r i  A.K. C h a t u r v e d i .

O R D E R  ( O R A L  )
I

D.C. VERMA, MEMBER(J ) |
[]

The a p p l i c a n t -  Mohdj. Haroon,  h a s  f i l e d  t h i s

O.A. w i th  t h e  p r a y e r  t h a t  heii be t r e a t e d  a s  a d i s a b l e d
il

employee and t h e  c e r t i f i c a t e !  o f  u n f i t n e s s  be p r o v i d e d

t o  him t r e a t i n g  £xx him xxx a s  u n f i t  f rom d u ty  onif
t h e  d a t e  o f  r e t i r e m e n t  and t h e r e a f t e r  t o  p r o v i d e  

c o m p a s s io n a te  a p p o in tm e n t  t o  h i s  son a c c o r d i n g  t o  h i s
j

q u a l i f i c a t i o n s .  j

I
2 .  The f a c t s  o f  t h e  c a s e  i s  t h a t  t h e  a p p l i c a n t|
was w ork ing  a s  K h a l a s i  i ,w .e . f .  1 7 . 8 . 5 4  and was

I
s u b s e q u e n t l y  prom oted  t o  t h e  p o s t  o f  D . S . K . I I I .  The

ii!l
a p p l i c a n t  c la im e d  t h a t  he f e l l  i l l  i n  1990 and

If
rem a ined  i l l  t i l l  t h e  d a t e  o f  r e t i r e m e n t  and h i sif

il
t r e a t m e n t  was made i n  v a r i o u s  h o p i t a l s  u n d e r  t h e

[i
r a i l w a y  a u t h o r i t i e s .  As per;  r e c i t a l s  made i n  t h e  O .A . ,

it
t h e  a p p l i c a n t  was u n d e r  t r e a t m e n t  o f  an S p e c i a l i s t  and



was d e c l a r e d  a s  a c a s e  o f  S c h i z o p h r e n i a  o f  c h r o n i c  

n a t u r e  and was d e c l a r e d  u n f i t  t o  j o i n  d u ty  on 1 0 . 7 . 9 1 .
j

The a p l i c a n t  c o n s e q u e n t l y ,  4 s  p ra y e d  t h a t  he bej'
:l

t r e a t e d  a s  a d i s a b l e d  employee a n d jemployment t o  h i s
i

son be g iv e n  a c c o r d i n g l y .

3. The r e s p o n d e n t s '  c a s e  i s  jthat t h e  a p p l i c a n t

was u n d e r  t r e a t m e n t  o f  r a i l w a y  d o c t o r  from 2 9 . 4 . 9 1  and
j

was r e f e r r e d  t o  S u p d t . ,  KGMC on 150.6.91. The m e d ic a l  

c e r t i f i c a t e  (Annexure-1  t o  t h e  © . f t . ) shows t h a t  t h e  

a p p l i c a n t  was i n  h o s p i t a l  f r o m j  2 6 . 6 .9 1  t o  1 0 . 7 . 9 1  

l i f t e r  d i s c h a r g e '  f rom KGMĈ  ji he a p p l i c a n t  was.

examined by t h e  r a i l w a y  d o c t o r  on 3 0 .7 .9 1
I

(Annexure C - l  t o  t h e  C o un te r )  bjf which t h e  a p p l i c a n t
i

was d e c l a r e d  f i t  t o  a t t e n d  h i s  d u ty  by t h e  S e n i o r
I

D i v i s i o n a l  M ed ica l  O f f i c e r ,  Lucknow v i d e  f i t n e s s  

c e r t i f i c a t e  no .  912023. The a p p l i c a n t  s u p e r a n n u a te d  on
j

3 1 . 7 . 9 1 .  Thus,  a s  p e r  t h e  m e d ic a l  c e r t i f i c a t e  o fj/
S e n i o r  D i v i s i o n a l  M ed ica l  O f f i c e r ,  Lucknow, t h e

f  ound j
a p p l i c a n t  was / f i t  t o  j o i n  j h i s  d u ty  and was n o t

m e d i c a l l y  d i s a b l e d .  C o n s e q u e n t ly ,  t h e  a p p l i c a n t ' s  c a s e  
he  ;

tha i£  was a d i s a b l e d  e m p l o y e e , j h a s  no m e r i t .  On p e r u s a l
I

o f  t h e  c e r t i f i c a t e  i s s u e d  by t h e  KGMC (Annexure-1  t of
t h e  O.A.)  we f i n d  t h a t  the,; a p p l i c a n t  had n o t  been

J
d e c l a r e d  a s  a d i s a b l e d  em ployee ,  o n ly  a c e r t i f i c a t e

i
was g iv e n  t h a t  he  was u n f i t  t o  j o i n  h i s  d u ty  on

j
1 0 . 7 .9 1  i . e S y t h e  d a t e  o f  d i s c h a r g e .  S u b s e q u e n t ly ,  when

!t h e  a p p l i c a n t  was examined? on 3 0 . 7 . 9 1  by t h e  S e n io r  

D i v i s i o n a l  M ed ica l  O f f i c e f ,  t h e  a p p l i c a n t  was found 

f i t  t o  j o i n  d u ty  and c o n s e q u e n t l y  t h e  a p p l i c a n t ' s  

c a s e  t o  d e c l a r e  him a s  i  d i s a b l e d  em ployee ,  h a s  no 

m e r i t .

4.  I n  v iew o f  t h e |  ab o v e ,  we f i n d  no m e r i t  i n

thekO .A .  and t h e  same i s jd i s m i s s e d . No c o s t s .
VmvC1'-' —■■ I

MEMBER(A) J MEMBER( J )
LUCKNOW: DATEDl7 . 2 . 2 0 0 0 .
G i r i s h / -


